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E~cise hod Cu toms dutie locked up in 
Litigation 

3777. SHRI SUNIL MAITRA: 
SHRIM{\TI KRISHNA SAHI: 

Will the the Mini ·ter of LAW, JUS-
TICE AND COMPANY A FAIRS be 
plea ed to state: 

(a) what is the total amount of Excjs~ 
and Cu tom dutie, that , have been 10 'k-
ed up in litigation; 

(b) how much of the 'e amounts are 
locked up due to stay orders from High 
Court and Supreme Court; 

(c) what measures have been taken by 
Government to persuade the Courts to di -

pose of at least the main cases that would 
act as the guidelines in disponding of the 
other cases; and 

(d) what measures have been taken ~o 

vacate the stay orders in Hi&h Courts and 
upreme COl;lrt? 

THE MI ISTER OF LAW JUSTICE 
AND (',oMPANY AFFAIRS '(SHRI J <\~ 

A NATH KAUSHAL): (a) to (d). 
The re4IJ1 li ite information is being coU~c~ 

ted and, will be laid on the Table of the 
Hou e. 

Petto~ ical Comple 

3778. SHRI S.T .K. lAKKAYAN : 
Will the inister of ENERGY be pleased 
to state: 

(a) whetherf Government have receiv-
ed a propo al from the Governmemt of 
Tamil Nadu for establishing one Petro-
Chemical Comp1e in the public ctor; 

and 

(b) if so, the action taken by Govern-
ment in this regard? 

THE MINISTER OF STATE IN TH 
DEPARTMENT OF PETROLEUM IN 

THE MINISTRY OF ENERGY (SHRI 
GARGI SHANKAR MISHRA): (a) Ye , 
Sir. 

(b) There is no proposal to set up a 
petrochemicals complex in the central 
public sector in Tamil Nadu. 

Harijan ,;:olonics electrified in nawada aDd 
Gaya Districts 

3779. SHRI KUNWAR RAM: Will 
the Minister of ENERGY be pleased to 
state: 

(n) the number of Harijan Colonies 
where electricity has been provide in 
Bihar; and 

(b) the po ilion in Nawada and Gaya 
di trict of Bihar in this regard? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH): (a) 
and (b). The information is being colle· 
ted and will be laid on the Table of the 
House. 

Division of Delhi into judicial districts for 
speedy justce. 

3780. SHRI CHHOTEY SINGH 
YADAV: 

SHRI RAJESH KUMAR 
SINGH: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be l)leased 
to tate: 

(a) whether Government had prepared 
a s.cheme to divide the Union Territory 




